
CENTWL i•iINiT-TIVE TRIBUdAL 
CUTTACK BENCH 

0MIGIi. 	CTIQh NC. 120 CF 1988. 

Date of decision 	 .. 	 april 14, 188, 

Jamini Kanta Panda, son of late Judhistir panda, 
Headmaster,ilpV_ 21 i.E. School, t/P..._ Kalimela, 
1)1st- Koraput. 	 ... 	 1Pl1cnt. 

Versus 

Union of India, represented by its Secretary, 
Ministry ofHome Affairs, Depart. tent of Home .Iffairs, 
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and R.N.Hota, idvocetcs 	... 	 For App11C:nt. 
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JUI)GiENT 

K.P.iCHRYA,iiBR (J), in this application under section 19 of the 

dministrative Tribunals Act, 1985, the petitioner claims a pay 

scale of Rs.550-90C/- for the period he worked as Headmaster of A.E. 

School. 

Shoy stated, the case of the petitioner is that 

he had worked as Headmaster, M.E.School unaer the Dandakaranya 

Development t-uthority from 9.9.1971 and therefore he claims a pay 

scale of . 550-90C/-. 

Despite all objections raised by the lea-med Sr. 

Staneing Counsel Mr. A.B,14isra on question of limitation which we 

have held auinst him in many cases in thepast giving benefit to the 

Headmasters of N.E. School entitling them to a pay scale of Rs.550-

9LO/_ for the period they worked as suchThis position has been 

already concluied and therefore we find no substance in the 

argument of the learned Sr. Standing Counsel on the question of 

limitation. The Central Government has accepted our judgment and has 

eassed sanction orders. In such cicunstarices, this question  is 

no more a debatable one. It was submitted by Mr. Deepak Misra,learne 

counsel for the petitioner that thepetitioner worked asHeedmaster 

from 1971 to 1985. Ue donot have any opportunity to check up 

the correctness of this fact stated by Mr.Misra on instruction. 

Be that as it may, the petitioner would be 	entitled to 

pay scale of ps.550-900/- with effect from 1.1.1973 till 

he relinquished his office or in other words, tht dte from 

which he worked as Headmaster 	after 	1. 1. 1973 till 

he relinquished his services from the post of Headmaster, 

N.E. School. Office of the 	Chief administrator, Dandakarariya 

evelopment uthority may 	verify the facts stated above 
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and calculate the amount due to the petitioner ard the 

arrear should be paid to the petitioner within three 

months from the date of receipt of a copy of this 

j udgment. 

4. 	 Thus, theapplication is allowed leaving 

the parties to bear their own costs 
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Member ( Judicial  ) 

B.R.  PATE L, VICE Cl-IA IRMAN, 

S. S• •IS••••S St...... 

Vice Chairman. 

Central dministrative Tribunal, 
Cuttack Bench. 

April 14, 1988/Roy, SPA. 
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